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MADHYA PRADESH ACT

.o, 21.0F 2008.
THE MADHYA PRADESH INVESTMENT FACILITATION ACT. 2003,
TARLE OF CONTENTS;
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I Shon i, eatenl and commencemer,
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i Apex Level Invesinem Promotion Empaswared Commitiee.
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6. Stute Level Lovesimert Promaotion Empoweed Comminee.
1. ‘Functions of Suate Level Commitree.
8. Powars of Sue Level Commines, . !
. Duistzict Level Invesiment Promation Enpowered Cammittee.
1. Funcitong of Disiet Level Commitiee.
1. Powers of Disirict Level Commitice.
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14, Funttiuas of Distried Level Nodzl Agency,

15. Coabined Agplication Foun.
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Self Centitication.

Fime timi for processing of apph:: tion.
Pennhty and cognizunce of offence.
Protccion of action faken in good faith.
Powwer th make qules,

Powver 1o remove dhificultics,

MADHYA PRADESH ACT
No. 21 o 2005,

THE MADHYA PRADESH INVESTMENT FACIHLITATION ACT. 2008,

LRirvivett she et af the Governor an the 5i Augint, 2008 2wt first publisbed in the “Madiihg Ivaden
Garette (Extra-ordinary)”, dated the 12th August, 2008,]

An Act to provide for the facHitatlon of new lnvestments in industriad snd other projects by
simplifying the regutatory frumework. reducing procedural sequirements und
ratlonalising documentation and lo provide for fricndly enviromnent o un invstr in
the State of Madhya Peadesh and matiers connected therewith ve incidentst (hervto.

Be it cnazted by the Maddya Pradesh Legislatwe in e Fifiyininth year uf the Kepubhie of
India as {nllowsg s

1. €13 This Ace may be called the Madhya Prudesh Invesimens Faciliaation Agt, 2008

{2) I eatends 1o whale of ihg M'u:lhya Pradesh.

(3) It shall come into farce on such date as the Smie Governmem oy, by nossian.

.ippaml

2. [n tlis Act, unless the content (herwise requires.—

(z)

b

@

()
]

®

L]

“Apex Levet Committec™ mcans 1 Apex Level fnvauineal Promtion Fimpowered
Commitee ansmu:nd by ke State Government under Secion 3

a -

“Cleatances™ means grant or issue of no-objectivn certificute, lentz o Dea,
alloiments consents, approvals, permissions, registrations, carullments, foenses amd
the like by any competen: authurity or dt.pc.rmwm. i conpetion wah e seiimg
up of an indusiial or commercizl or service sector widarisking in e Sine of
Madhya Pradesh and shall include 2l) such clesrances reguired il the aindertaling
smmenes commencial operasion;
“Compytenl suthusity™ means any eoncerned departinent or authonsed agency nf
the State Governinent, any stitutory board, Corporarins, local aukariny. Gram
Panchayat. Municipatity, Municipal Corpantion or other local bidy which me
entrusted with the powers and wespoasibilitics 1 gruns 07 sue clearmnees:

"Cusiomized package™ means packuge of assistonce or facitities sanctioncd by
the Apex Level Committce for the project of an invesior in addiion o the
cxisling assistonce or fucilitics avaluble in Madhys Pradesh under varions
schemes:

“Depariment™ means any depanment of the Government o Madhya Prudesh:

“Diswiel Level Cammittee™ means the District Level Envesiment Promotion
Empowered Commintee constivated by the Staie Government cnder Seern 4,

“Disteict Trede anid Industries Contre™ means the disiriet africe of the Department
of Commerce, Indisiry and Employment of the Goverament of Madhya Przdesh:

“Enttepeencar” means a person ar body of persons or 9 campany having magnoy
investienl ur conrolling fntesest in an irdusirial uaderaking
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] “Industrial palicy” neans tic industiial poticy or policies déclared by the
Government of Madhya Prjclesh or hy the Government of Lndia, is the case may
be, for promation of industrial, commercial and ather related activities;

) “Industrial undertaking™ means an undertaking engaged in manufacturing or
processing or bovh or providing service or doing any oiher business or commnercial
activities as may be specified by the Siate Government or the Central
Government;

ik) “indusirisl unit” ‘means an underaking which is engaged in manufacturing or
processing of such activities which may be registered under relevant Acts and
roles of the Deparement of Commerce, ladusiry and Employment of the
Gavernseat of Madhya Pradesh or Government of India:

i “Tnvestment™ awans fixed cnpu.ll invesiment by an investor in industry or serviee
. oF infrastructure or commercial praject;

{m} “lavestor” means a person. firm, company or inslitution who projksss o invest
in the State of Madhya Pradesh:

{u} “Madhya Pradesh Trade and. Investment Facilination Corporation Limited
(TRIFAC)” means the agency estublished fur effective implemeatation of Single
Window (Cleurunce) System, having hendquaner ut Bhopal:

(o) “Nodal Agency™ means the agency nitified at the State h-.v:l ar at the District
. Level under Section 12 -

p) “Project™ means an undertaking with proposcd invesimem for manufaciuring or
processing or both or providing service or doing any other business or commercial
activity in the State as may be specified by the Statc Government or an esisting
unit undeniaking its expansion or diversification of mod:rmunon' ‘

(). “Single Window (Clesrance) System™ means 2 mechanistm oz sysicm cslabhshcd
b} the Stmte Government, wnder which applications are received. examined.
processed and appeovals are issued in a unified manncr (rom and through the
segiz of a single designated agency to facilitate speedy clearances for invesimenl
propusals.

3. (1) The Stute Guvernment may. by nolification. constitute an Apex Level Invesiment
Hmmuum Empowered Committee consisting of such mcmbcrs as may be specified therein,

(2) The Apex Level Comminee shnll examinc and consider the proposals reccived from any
enterprencur ivlating 10 industrial and ogher prajects to be set up in the State-haviag such financial
limst a5 may be notified by the State Government from time 10 time.

(3) The members of the Apex Level Commitlce shall pessanally auend s meeting and in
case a member is unable to- e, he shall depute 3 Senior Level Officer to attend the mee ting
with 3 written autharigation to 1ake apprapriste decisiuns in the mecling.

4. (1) The Apex Level Committes shall mieet a1 least once in every two months and at such
phive and shall adopt such procedure 1o vansa, il:, husiteess us i1 ny decide.

{2) The Apex Level Committee shall examine the propnsalc for the setting up of any poject
or industrial undertaking, which are submitted before it and shall 1ake appiopriate decisinns,
incivding sanction of customized packages on such proposals ad may u!l the investor and
concerned departments Gr authoritics 10 present their case hefore it

(3) The Apex Level Commitiee may slso consder matiess referred o it by the Stute Level
Commiltee and tke apprpriate decisions.

Aper Loved Inveds
ment Mromotion
Empowered
Conurditee,

Fupctiow of Apn
Levdd Corunitter,
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prujects placed before it and shall have 2l the powers at par with the Econcnic Affairs Committee
af the-Stare Cabinet und Apex Level Comumitlee iy consider granting o cuslomized package on
4 proposal. keeping in view the nature and requirements of the opasal made by an investor,

(2) Deasions aken by the Apex Level Committee shall he binding on all Governmient
Beparments or authoritics and such depanments or cuthorilies shall issue requisite clearances and
permissions within the stipulated-time limit :

Provided thar the relevant provisions of the applicable Acts cnd Rules of the Sure
Government or Central Government are tomplied with by the invesior,

6. (1) The State Government may: by notification, constitute o State Level Investment
Promotion Empowered Commitiee consisting of such persons as may be specificd therein.

(2) A rember of the-State Level Committee shall persanally attend its meeting and in cuse
he is unable 1 attend..be may depute o Senior Level Officer with 3 wrinen authorisation o ke
appeopriaie decision in the mecting,

1(1) The Siate Leved Committee shall weet at least once in every twe munths and i such
place and adopt such provedure tn transact its business as it may decide,

(2) The Sute Level Committee shall_consider and examine the prapasals reught befure Tt
fur the setting up of industrial undenakings or projects with investment of such finanzial limit as
may be notified by the State Govermnemt from time 1o lime and shall take appropriste decisions,

(3} The State Level Committee shall consider and devide the matiers referned o ut by the
Disuict Levd Commincee.

3. (1) The State Level Committee shall be authorised goant cleaamees W the propusals
submined before it with investment of financial timits notified ky the State Gavernment,

2) The decisions taken by the Snate Level Commiuee shall be binding on the concerned
departments o authoditics or agencics and suwh depurtments or suthorilivs shall issue the required
clearances as appeoved hy the Stare Level Committee within the stipulated time limit :

Provided tha the investor has complied with the provisions of the relevanm Avis amd Rules
of the Siate Government or the Central Government applicable at that time.

{3) The State Level Commince may refer the proposuls of investment cxcceding it
Jurisdiction to the Apexs Leved Comminee for consideration in aPPIUPLIBLE Canes.

9. {1} The State Governmemt may. by notificution, constitute 2 District Level Investment
Promotion Empowered Committee consisting of such members 15 may be specified therein,

{2} A member of the District Level Commince shall attand, peesamatly and o case tie is
anable 0 aend the moecting, he may depute a Semor Level Officer with wriien auheisation 10
ke appropriate decision in the mecting.

10. () “The Diswict Level Commines shall meet at such time and sueh place and shall
adopl such procedures w transact its busingss as may be presciibed.

(23 The Disirier Level Commitiee shall consider and examine the propsals bioughe ez
@t for the scuing vp of any project or indusirial unit with investment oF such finan. i limits as
may he miificd by the Stute Government within the cancerncd distrioy and shail i appraptiate
decisions, which shall be communicated 0 the investors and the deparimenla
autharities ciwenmad,
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(3} The concewned Distrier Tiode ond Industry Centre under the Depanment of Commeece,
Industry ard Emptoyment. Government of Madhya Pradesh shall function as the Sctrciariat and
Nodal Agency for the Distict Level Comminee,

1. (1) The District Level Comminee shall be asthorised for granting clezrances mmd aecording
approvals fer the investment proposals up to the financial limits notified by the Staze Government.

(21 The decisions taken by the Disuitt Level Commitice shall be binding on the deparumens
or nuthoritics concerned at the district level and such deparimenis or autherities shall ssue the
reyuired cluaranees within the stipulated time Emit, subject to compliznes by fnvestors of the
provisions of the apphicable Cemrad or S1ate Acts end ihe rules thercunder.

12. For the proper funclioning and working of the Apex Level Committee, State Level

Committes and Distrier Level Commitice, the State-Government may, by orler, appoint the ageacy -

shown against each comminee in tho Table bolow or any other agency as the Nodal Agency in
respect of the committee concemed:—

TABLE
Commitioe . Nodal Agency
Apea Level Committes Madhya Pradesh Trade and Investment
Facilitatinn Corporian Lid,, Bhopal.
State Level Committee ~—dry— .
Ristrict Level Commitie: District Trade and Industry Centre of the

concerned District,
13. The Nodal Agercy at the Stare level shall —
(i) carry out investment fucitiialion aciivities by extending nssistance o investors:
{i futetion as the Seeretariat for the Apex and State Level Comemittc; -
{iie) co-urdinate ang foflow up with the concerned departments for obtiining (hie
sanction or approvals requited for the sciting wp of the grujects or industrial

uadertakings:

(iv) prepare infarmation regarding rules and procedures and application forme e, pad
nake thican avilable 0 the entieprencers;

(v reccive from investors or entreprencurs the combined application forms and
forward the same to the concerned departmicnts or agencies for petting cleamnces
ar approvals in the siipulaied time limit,

14, The funcions of the District Level Nodal Agency shald be as fillows e

{i) o Carry out investment promation activities in the districs:

{ii) to guide and assist entepmencits in investment and in sedting up their projecis
or industrial units in the district; ;

{iniy w issue application forms meant for various clearances 1o the enreprencurs and

alsa 10 receive the filled up forms from them and 1o fazilitate sequired Clearanees
from the depanments and suthorities within the stipulaced time:

{iv) 10 piomote Secrelarial service W the Distict Lovel Committee:

Puwers  of  the
Nistein Lovel
Conunitiee,

Nodid Apenics.

Yunctiem of Sate
Level Nadal
Agency.

Funttiany ol the
Diswrice Lored
Nodal Agency.
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Comhined Mpph-
caticey Form.

Sdf Cenification,

Tane bl for
provessing of
applicatinn.

Feralty and
cengnisdnee  of
cffeear,

Prodeotion o ust®on
ko i good (61N,

Power o make
sulcy.

Pomer to remine
difioullics

15. The State Governmenl may prescube combined application form for the use of
eatreprencurs whose projects are 1o be submitted o the Apex Level or Smae Laved art sttt
Leve! Comnitiee. in lien of the existing forms prescribed under applicable Acts e rules of the
Staie Governmem and the application limns under Central Governmenis Acts wr tules may he
incorporzted os sueh in the cambined application form and the combined applicotion form shall
he isseed for obiaining neccssary approvals required ftorm the Stte Goverament Depanmenis o7
all its agencies or agenoics of ihe Central Govermnent and all the departmemis ar authorities
contemed of the S1ate Government shall aceept such combined application farm Qor provessing
and issue of required clearances.

o, {1} Every invéstor or entreprencur shali furaish “Sellf Centifivaitiun™ at the time of
submitting the duly completed combined application fonn aed thegeafies once in 2 year @ e
Nodat Agency undentaking that he shall comply with the applivable provisions of 1elevnat Acis
and rules made thercunder and the underaking skall be furnished in such furm as may be
pueseribed.

(2) "The sell cenification furnished by the entreprencur shall be uccepted by the depariments
and autharitics for the purposce of issuing and gionting clearances and giving ather benefin 1y the
eRtrCprencurs.

17. The S1ate Government in the Department of Commerce, Industry and Einploymen:, in
cunsultativn with the ¢oncerned depantment. may preseribe time limi fon procesaing and disposal
of application in respect of clearunces ar approvals o peemissions e,

£8. (1) Any entreprentur, who t2ils o comply with the conditions ar, or the andertaking in
the self cenification given w the Nodal Agency ar the gther depanment or sutkwitics, shall, on
conviction, be punishable with fine which may extend (o five thousand vupecs for the first oifence
and for the second ar subsequent olfence with fine which may extend 1o ten housani rpess.

{1 No Court shall take congnizance of soy offamce seder Ssub-section {1} owept with the
previous sanction of the Stuie Goverament.

19, Norwithstonding any thing contrined in any law for the time being in fwce, oo vt o
Criminal proccedings shadl lic againgt the Chairperson ar othor members of Apes Leved or Stle
lLevel ar Disrict Leve! Commitiee or any cinpliyee aof such commitiee or Nodal Agensy, i et
of anything which is in good faith done or intended 10 be done under this Act of oy rube made
thercundw, |

2. (1) The State Government may, by actifteatien. subject 10 presioars publisaion, ke
reles ty carry out the purpases ol thiy Ao

{(2) Bvery wic made under this Act ghall be kid, & soon as may be after it iy made. telise
the State Legistnture while it i in Session,

21, §F any difficulty grises in giving effewt w0 e puovisions of this Acl. the State Chserament
may, by order, nat inconsistent with the provisions of this Act. remove the difficulty

iR, o ) e el aeraty, o e Wil yewne, diwm 0 e o e 2o,
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GOVERNMENT OF MADHYA PRADESH.
/' COMMERCE, INDUSTRY ANG EMPLOYMENT DEPARTMENT
MANTRALAYA, BHOPAL

NOTIFICATION

No. F.20-02/03//B-Xi . Bhopal, dated:-  3:.!.09

-~

In exercise of the powers conferred by sub-section (3) of section 1 of the Madhya
Pradesh investmant Faciiitation Act, 2008 (No.21 of 2008), the State Government, ‘hereby,
'appoints the 1st February. 2009 as the date on which the said Act shall come'into force.

B8Y ORDER AND THE NAME OF THE

GOVERNER OF MADHYA PRADESH

{ M. S. SOLANKI )

_ DEPUTY SECRETARY
GOVERNMENT OF MADHYA PRADESH
.COMMERCE, INDUSTRY & EMPLOYMENT

DEPARTMENT '
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MADHYA PRADESH ACT

No. 22 oF 2023

THE MADHYA PRADESH INVESTMENT FACILITATION (AMENDMENT) ACT, 2023

[Received the assent of the Governor on the 10" August, 2023; assent first published in the "Madhya Pradesh Gazette
(Extra-ordinary)", dated the 14" August, 2023.]

An Act further to amend the Madhya Pradesh Investment Facilitation Act, 2008.

Be it enacted by the Madhya Pradesh Legislature in the Seventy-fourth year of the Republic
of India as follows :—

1. (1) This Act may be called the Madhya Pradesh Investment Facilitation (Amendment)
Act, 2023.

(2) It shall come into force from the date of its publication in the Madhya Pradesh Gazette.

2. For section 18 of the Madhya Pradesh Investment Facilitation Act, 2008 (No. 21 of 2008),
the following section shall be substituted, namely :—

'"18. Any entrepreneur, who fails to comply with the conditions or the undertaking in the
self-certification given to the Nodal Agency or the other department or authorities
shall be liable for a penalty imposed by the Competent Authority, which may extend
to fifty thousand rupees for the first failure and for the second or subsequent failures
with a penalty which may extend to one lakh rupees.”.

Short title and
commencement.

Substitution of
Section 18.

Penalty for non-
compliance.
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